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[Shri Vranab Kumar Mukherjee] 
this is a matter on which I am really rather 
scared... 

DR. BHAI MAHAVIR; There are no 
two opinions on this. 

SHRI SANKAR PRASAD MITRA 
(West Bengal): You may consider 
revision of procedure for admission to the 
Visitors' Gallery. 

SHRI PRANAB KUMAR MUKHER. 
LEE: As far as the procedure is con- 
rned, it is a set procedure and I ,hink 

during the lunch-break, let the leaders of 
various groups kindly come to my room 
and we can discuss and then decide what 
course of action we should take. I agree 
with what Mr. Banerjee said that there 
should be no debate on this issue. Let the 
House rise to the occasion and speak in 
one voice only. It is my appeal and sug-
gestion to the Members, and I join the 
hon. Members who have expressed their 
views and concern on it. 

MR. DEPUTY CHAIRMAN: I think 
the whole House has... 

 
MR. DEPUTY CHAIRMAN:... ex-

pressed its concern. This incident is the 
most unfortunate and unprecedented, and 
I hope the suggestions made by the Leader 
of the House will be welcomed, and the 
matter will be taken into consideration; 
leaders of various parties will meet him 
and decide the modalities as to what 
should be done. I think we shall be having 
a report from the Watch ad Ward 
immediately available and then we shall 
consider it after lunch 

 

The House then adjourned far 
lunich at three minjutes past one 
of the clock. 

The House reassembled after lunch at 
one minute past two of the clock, 

Mr. Deputy Chairman in the Chair. 
MOTION     RE.     PUNISHMENT   

TO PERSONS WHO RAISED 
SLOGANS IN THE VISITORS' 

GALLERY 
MR. DEPUTY CHAIRMAN; Now the 

Leader of the House to move the Motion 

 
MR. DEPUTY CHAIRMAN: I will 

allow you. Nothing is lost. Let us 
proceed with the business. 

 

MR.   DEPUTY   CHAIRMAN:    That 
will not be together, I assure you. 
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THE LEADER OF THE HOUSE 
(SHRI PRANAB KUMAR MUKHER-
JEE): Sir, I beg to move the following 
Motion. 

"That   this House   resolves that the 
persons calling themselves— 

 
who raised slogans in the Visitors' 
Gallery of the House at about 12.20 
PM today, the 18th March, 1982, and 
whom the Watch arid Ward officers 
took into custody have committed a 
grave offence and are guilty of grave 
contempt of this House. 

This House further resolves that they 
be sentenced to simple imprisonment 
till 12 Noon on the 24th March, 1982, 
and detained in Tihar Jail, Delhi." 

The question was proposed. 

SHRI M. KALYANASUNDARAM 
(Tamil Nadu): I want to know from the 
Leader of the House, who organised it, 
how did it happen, who are the Members 
who issued passes for these people? Can 
he enlighten the House aa regards these 
matters? Who -are the Members who 
issued passes? Did they offer any 
explanation for this? As a Chairman it is 
your duty to call the Members who have 
recommended passes for such persons and 
it is for them to behave. What have you to 
say? If I have committed a mistakej it is a 
breach of privilege of this House 
committed by a Member of the House, 

DR.    BHAI    MAHAVIR    (Madhya 
Pradesh):   Sir, I had the occasion to 
comment on the incident which took place  
in  the  Visitors'  Gallery today and on my 
personal behalf as well as on   behalf   of 
the party to which I have the honour to 
belong I had said that    we   do  not 
approve of such a thing   although   we do 
feel that the subject    which    was 
agitating these young men is a very 
genuine one and the slogans  that they were 
shouting did have a great amount of 
justification,   but  I  had   added that what 
is not justified, is the manner of expression  
of their sentiments which they had 
adopted. After that the Leader of the   
House,   summing   up the thing, had    
mentioned    that    the    Member under 
whose signature the passes had been issued 
should express regret before the House and   
I spontaneously said that I agreed with him 
wholeheartedly   in   this matter. I had no 
notion at that time and I stand here to 
admit that subsequently I was told by the 
Secretariat staff that some of the young   
men who had indulged in this incident had 
been issued passes On which my signatures 
were appended. Sir, I regret the manner in 
which the passes were issued, but I would 
like to say that I had no notion at all, 
absolutely, about what their intention was. 
People do come to us. Sometimes they 
come to us and say that they are students 
~irom here or outside wanting to witness 
the House. Only the other day some three 
or four people came from Agra and they 
said to me that they wanted to see that 
Parliament in session, they wanted to see 
the Lok Sabha. I said, I was not a person 
who could issue a pass for Lok Sabha. "All 
right", they said, "could you issue us a pass 
for Rajya Sabha?" Similarly, there have 
been others.    Once some six persons    
contacted    me and said that they were 
going back that evening, so I should    
oblige them. Well, Sir, when we sign a 
form like this we are accepting the    
responsibility for their conduct.   
(Interruptions).   What is provoking Mr.    
Kalp    Nath    Rai? What are you inciting 
your members 
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[Dr. Bhai Mahavir] 
to do? I am admitting that if there are   
people   who   have come to the visitors 
gallery on, the basis of forms issued under 
my signature, it was inadvertent on my 
part, but the only explanation I can give is 
that when the people come to usj  there is 
no manner of knowing if they had any such 
thing in mind. If at all I had known, 
obviously I would have been the last 
person to encourage this or to permit them 
to use my signature for this purpose. Since 
the hon. Member  here   has   raised the 
question, I found it necessary; otherwise, if 
the Resolution    had    been passed put to 
vote we would have supported them as we 
have already said, irrespective of the 
merits of the demands which those young 
people were raising. So, in this matter, "as 
I said, I do express my regret that my 
signature appeared on that. But I would 
solemnly affirm that this thing was not 
known to me or to my other friend whose 
signature appeared on the forms of some of 
these people. But, in this matter I would 
reassert that  our group with the small 
representation that we have in this House, 
our behaviour all along in this House is 
such that nobody has ever    had    an  
occasion to point an accusing finger 
against it. So. if something    has    
happened,    it   has   been through    
inadvertance  and that also because it is not 
possible to verify. We   are   coming   into    
contact with thousands of people    and 
when they come for a favour like this, it is 
not possible to go into the depth of their 
hearts and find    out    what    exactly their  
intentions  are.  We  do  not approve of this 
incident and we heartily regret   that   
something    of this type should    have    
happened    which has besmirched the 
dignity of this House. Thank you. 
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MR. DEPUTY CHAIRMAN; There is 
no need for making speeches. I do not 
permit this. (Interruptions) Please don't 
express yourself. 

SHRI RAJENDRA SINGH ISHWAR 
SINGH (Madhya Pradesh): But who are 
the Members who have got the passes 
issued? 

MR.. DEPUTY CHAIRMAN: You 
have heard some of the Members. They 
have said that they have got them issued.. 

SHRI R. RAMAKRISHNAN  (Tamil 
Nadu,): We want to support the Motion. 
We have the right t0 condemn .Jhe 
incident. 

 

 
tt ] Translation in A'rabic script.



227      Re. slogans raised      [ RAJYA SABHA ]      in visitors  Gallery      228 

SHRI B. RAMAKRISHNAN; While 
supporting the Motion moved by the 
Leader of the House... 

MR DEPUTY CHAIRMAN; No, 
please... (Interruptions)... 

SHRI R. RAMAKRISHNAN; * We 
have got a right to be heard. 

MR. DEPUTY CHAIRMAN: I cannot 
stop anybody. 

SHRI R. RAMAKRISHNAN; Not like 
that. Our party did not speak in the 
morning. We kept quiet because you 
wanted to adjourn the House. 

MR. DEPUTY CHAIRMAN: You 
support it. 

SHRI R. RAMAKRISHNAN; We 
want to condemn. Silence cannot be taken 
as support. Some people are quiet all the 
time. How can you take them for 
granted? It is not a good attitude. Because 
most of the time we are quiet, you take us 
for granted— which we will never 
tolerate. But now, Sir, this is a very 
serious matter. .. 

MR. DEPUTY CHAHtMAN: Mr. 
Ramakrishnan, I object to this thing 
really. It was announced in the House. I 
think you might have been there. 

SHRI R. RAMAKRISHNAN: I came 
there also. 

MR. DEPUTY CHAIRMAN: Your 
consent is not presumed.. I don't take 
anything for granted... 

(Interruptions) 

SHRI R. RAMAKRISHNAN; The 
motion is before the House. Two 
Members have expressed regret. I want to 
say something. 

MR. DEPUTY CHAIRMAN; They 
have expressed regret for signing for the 
visitor's card. I did not allow anybody to 
speak. 

SHRI R. RAMAKRISHNAN; Un-
qualified regret was to be-expressed. It is 
not enough to say that somebody camie 
to me and I didn't know. I don't blame 
them, their bona fides or anything like 
that. But we, as hon. Members of this 
House, should take great care before we 
sign for some people so that incidents of 
this nature which will spoil the dignity of 
the House should not occur. This is my 
only plea. I support the motion of the 
Leader of the House. 

SHRI M. KALYANASUNDARAM: 
One submission, Sir. The resolution will 
have* to be put to vote... 

(Interruptions) 

SHRI PRANAB KUMAR MUKHER-
JEE; Sir, I have an amendment. In fact, I 
mentioned eleven names but actually the 
names are fourteen. Therefore, I am 
reading three additional names: Karan 
Singh Tan war, Bharat Deep and Harjeet 
Singh. Therefore, these three names 
should be taken together with the eleven 
names which I have already mentioned. 
These a!'e the fourteen persons 
concerned. 

SHRI M. KALYANASUNDARAM: Sir, 
the motion must be unanimously approved. 
That was the understanding and I hope it 
will be unanimously carried. At the same 
time, I am very sorry that we have to punish 
these youngmen f°r their behaviour. Their 
demand may be right. If the same people had 
agitated outside and even thought of 
picketting Parliament, we would have 
supported their demand, but the course they 
have adopted is wrong. At the same time I 
would appeal to the Government to A go 
deeply into the matter and set right the cause 
which gave rise to this agitation. 

MR. DEPUTY CHAIRMAN: I will let 
the House know the names of the 
Members who signed because there are 
some more signatures on the paper. I am 
sorry the office did not 
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prepare the names: I really don't like that. 
They should have prepared a list of all 
the names of those who had signed the 
papers... (Interruptions)-. . .There are 
some more persons and I will let you 
know it later on. ... (Interruptions)... The 
names are not legible. I will have to take 
them from the division numbers. That 
will require some time. Now the names 
have been read. 

SHRI HAREKRUSHNA MALLICK 
(Orissa): We want to know all the names. 

MR. DEPUTY CHAIRMAN. I will tell 
you. I have just told you that the names 
are not available. I have t0 got them 
tallied with the division numbers. The 
office should have been ready with them, 
but I am sorry. 

SHRI M. KALYANASUNDARAM: 
After ascertaining the actual list of the 
persons because we are condemning 
those persons by name. 

SHRI PRANAB KUMAR MUKHER-
JEE; Just one minute. I would like to 
clarify the position. There are two aspects. 
One aspect is that some Members 
introduced the visitors to the gallery. With 
that we can deal ourselves. IV is a matter 
among the Members, ourselves Dr. 
Mahavir and hon. Mishrajl voluntarily 
came forward and expressed their regrets. 
So, this is a matter within ourselves, so far 
as the Members of the House are 
concerned. But there is another operative 
part which I mentioned in the motion it-
self. Therefore these two things should be 
delinked. As to the other Members who 
introduced, as the office is not in a 
position to identify the ''Members simply 
because the signature is not legible, it will 
have to be tallied with the division 
numbers. Therefore, they can do it 
tomorrow or sometime in the latter part of 
the day. But this thing should not be held 
up. 

SHRI M. KALYANASUNDARAM: 
Is the list of accused complete? 
(Interruptions) 

SHRI HAREKRUSHNA MALLICK: 
Sir, I rise on a submission. Our office 
cannot be so incompetent as not to tell 
us... 

MR. DEPUTY CHAIRMAN: Some 
more Division Nos. are there perhaps. 

 
SHRI PRANAB KUMAR MUKHER-

JEE; Here I would like to request the 
hon. Members one thing. Their Leaders 
were present in my room. It was our 
unanimous view that we should not have 
any debate on it. Therefore> let us agree to 
it and I would request Shri Shiva 
Chandra Jha not to insist on any 
amendment. 

SHRI SHRIDHAR WASUDEO 
DHABE (Maharashtra): Because we 
were all there in the chamber of the 
Leader of the House and there we dis-
cussed it and all of unanimously agreed 
that such a motion should come up, now 
it will not be proper for us to discuss the 
details of the motion which we want to 
adopt_ So far as the MPs are concerned, 
the matter can be taken, up later. It is a 
very correct motion. I support the motion 
moved by the Leader of the House. 

DR. BHAI MAHAVIR: Sir, unfor-
tunately, I had expected that the motion 
would be enough and it would i be passed 
without much discussion, but since on one 
point or the other some discussion has 
started now, I may be permitted to slubmit 
one thing, that I also have a feeling that the 
offence committed should not call for this 
severe punishment. But if our friends have 
agreed about it, it is all right. There have 
been occasions, Kalp Nath Raiji, when 
certain things happened in the other House 
and I suppose here also, but at no time was 
the penalty so severe. Mostly it Is for 
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Dr. Bhai Mahabir 
the day's duration; they were detained and 
afterwards they were let off, But this is 
not the thing. I think the young people 
who came forward did for a public cause 
and I would submit, Sir, that the 
Government has to apply its mind to see 
that this thing does not keep on worrying 
the people, the citizens of the country, 
that the Government is not interested in 
holding elections where the party in 
power fears a defeat. 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Pradesh): Mr. Deputy Chairman, 
this is too much. This, is not the occasion 
to talk like this. 

DR. BHAI MAHAVIR. It is not an 
occasion certainty but since some 
discussion has started. I am only putting 
the record straight, that when I regretted, 
I did not mean that I did not 
wholeheartedly support all the sentiments 
that the young people have. That is 
something apart. But if the hon. House 
thinks that there is agreement about seven 
days' penalty well, it is quite all right. The 
House can reconsider if it feels like that 
later on, but let it be passed; there is no 
objection to that. 

MR. DEPUTY CHAIRMAN; The 
question is: 

"That this    House    resolves that the 
persons calling themselves; 

 

who raised slogans in the Visitors' 
Gallery of the House at about 12.20 
P.M. today, the 18th March, 1982 and 
whom the Watch and Watrd Officer 
took into custody, have committed a 
grave offence and are guilty of gross 
contempt of this House. 

That this House further resolves that 
they be sentenced to simple 
imprisonment till 12 Noon on the 24th 
March, 1982 and detained in Tihar Jail, 
Delhi" 

The motion was adopted. 

 

SHRI HAREKRUSHNA MALLICK: 
.."They are obstructing the House." 
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Doctors of AIISM 
CALLING ATTENTION TO A MATTER 

OF URGENT PUBLIC IMPORTANCE 
Situation arising out of the reported offer of 

resignations by senior doctors of the   All 
India Institute of Medical 

Sciences, New Delhi 

SHRI HAREKRUSHNA MALLICK; I want 
the names here right now. 

 
SHRI M. KALYANASUNDARAM: Now 

kindly examine the record and expunge if 
anything is unparliamentary. 

MR. DEPUTY CHAIRMAN: All right. I 
will look into it. 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): Unparliamentary expressions should be 
expunged, 

MR. DEPUTY CHAIRMAN: I will look 
into the records of both the sides, and I will do 
it (.Interruptions) 

♦Expunged as ordered by the Chair.  

DR. RAFIQ ZAKARIA (Maharash-
trai); This is in practice. (Interruptions) 




